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Date pf Order 23 .12 .1993. 

• • • PET I'l' I ONER. 

• • • RESPONDENTS. 

l"lEMBER {J) • 
ME.MBER (A) • 

. . . SHRI V .K. M.l\TI-IUR . 

. . . SHRI !"'AN I SH BHANDARI • 

PER HON'BLR MR.:, __ Q_.P. SHARMM., MEMBER (Q. 

Shri Baldev Kanogia has filed this Contempt Petition Jn 

the ground that the rPspondents have not complied with the order 

of this Bench passed on 8. 7. 93 in MP 3 68/93, which was filed in 

OA 207/93. The prayer in the MP was that the petitioner sho'-lld 

be allowed to appear in the departmE-ntal examination at Ajrr:er 

Centre. The directions of this Bench, while disposing of the MP, 

were that no order directing the respondents to allow the 

ap~licant to appaar in the examination at Ajmer ~as issued. 

' h It was further ordered by the Tribunal that the ap1)licant will 

have to appear for .the examination at the centre which has been 

nornin3.ted for him by the respondents. Now in the Contempt 

Petition thE~ petitioner has stated that in spite of personal 

request a.nd representation he was not allowed to appear in the 

examination at Ajmer centre or any other centre. He claims that 

he has a right to appear at the Ajmer centre. 

2. The learned cOLmse 1 for the respondents has drawn our 

attention to the contents of the MP, in v.rhich the order dated 

8 7 93 '· 7 as p~ ssed In t'ne s- ~i·d Mr', according to him, the • • ,., - a. • ~ J.'J.I:' 

I 
\ '.\ ) petitioner had clearly stated that he was expected to appear 

for the examination at ;Jdaipur centre but he wanted to appear 
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at Ajmer centre.- The petitioner should have, therefore, taken 

-steps to appear for the examination at the Udaipur ce.ntre. Vn e 

Annexu.re A-2 to t 1he Contempt Petition, the petitioner .had again 

made a prayer to the departmental authorities that he may re 

permitted to appear for the examination at the Ajmer centre. 

According to the learned counse 1 for the respondents, the 

Tribinal has already stated 'that no direction can be issued for 

enabling the petitioner to appear at Ajmer centre. Therefore, 

no case for contempt has been made out by the· petitioner. He 

wants the contempt Petition to be dismissed v-_;ith costs. 

3 • We have heard the learned counse 1 for the parties and have 

gone through the records. The pet it i.oner was aware that he had 

' 
to u.ppear for the exu.mination at Udaipur centre. He should have 

been taken all necessary steps to be available at the :.Jdaipur 
-:..::i.-,__ 

centre :i:tl the examination. No evidence has been produced to 
~ 

show that when he offered himself for appearing in the examina-

tion at Udaipur centre, he was prevented from doing so. In case, 

Pass by the Railway Authorities was not issued to enable him to 

proceed to Udai.pur, he shoild h::ive proceeded to ,Jdaipur at his 

own ex_pe nse and claimed reimbursement thereof s·ibsequently. 

4. We do not find any merit in this Contempt Petition. It 

is, accordingly, dismissed with no order as to costs. Notices 

issued standp~discharged. 
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